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(b) if so, the details thereof; 

(c) whether funds have been released for 
the purpose; and 

(d) if not, by when the funds will be 
released? 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES (SHR1 
RAMESH BAIS): (a) Allocation of funds to 
State Governments and Union Territories is 
made by Planning Commission. As per 
information furnished by Planning 
Commission, no request has been received 
from Gujarat Government for release of funds 
for magnetite mines in the State. 

(b) to (d) Does not arise. 

Deletion of Limestone and Bauxite 

2448. SHRI PRAFULL GORADIA: Will 
the Minister of STEEL AND MINES be 
pleased to state: 

(a) whether the Government of Gujarat 
has represented to delete limestone and 
bauxite from the list of Scheduled minerals 
shown in Schedule I of MMRD Act,  1957; 
and 

(b) if so, the decision thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES (SHRI 
RAMESH BAIS): (a) and (b) Yes, Sir. The 
proposal for deletion of Limestone and 
Bauxite from Schedule I of the Mines and 
Minerals (Regulation and Development) Act, 
1957, has been considered by the Committee 
constituted under the Chairmanship of the 
then Secretary (Mines) with the Secretaries of 
some of the State Governments including the 
Government of Gujarat, Secretary General, 
Federation of Indian Mineral Industries, 
Controller General, Indian Bureau of Mines 
etc. as members. The terms of reference of the 
Committee inter-alia, included review of the 
existing laws and procedures governing 
regulation and development of minerals and 
to recommend steps to make them compatible 
with the policy changes and to suggest steps 
to reduce delays in grant/ 

renewal of Prospecting Licences/Mining 
Leases. The Committee was also to consider 
and suggest further delegation of powers to 
the State Governments regarding 
grant/renewal of Prospecting 
Licences/Mining Leases and measures to be 
taken to prevent illegal mining. The 
Committee has since submitted its report on 
which necessary action for amendment in the 
Mines and Minerals (Regulation & 

Development) Act, 1957 and Rules made 
thereunder has already been initiated. 
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